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Dr. M. M. Dag: These schemes are
meant only for poor and meritorious
students.
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Mr. Chairman: Seth Govind Das.

Shri Bhibhuti Mishra rose—

Mr. Chairman: I have called Seth

Govind Das.
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EconoMic SURVEY IN JAMMU AND
KASHMIR

*545. Shri Ibrahim: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether any survey of the
economic conditions in Jammu ané&
Kashmir was undertaken by the
Central Government after 1947; and

(b) if so, what was the expenditure
on this survey and what were its
findings?

The Deputy Minister of Home
Affairs (Shri Datar): (a) No.

(b) Does not arise.
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SMUGGLING

*546. Shri Sarangadhar Das: Will the
Minister of Finance be pleased to
state:

(a) the total number of cases of
smuggling of goods detected from the
former French settlements between
January, 1954 and December, 1954;

(b) what is the estimated value of
these goods; and

(c) in what way these articles have
been disposed of?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
(a) The total number of such cases
was 4,360.

(b)Y The estimated value of the
goods thus seizeqd is Rs. 14,14,000.

(¢) In some of these cases, where
warranted the seized goods were con-
fiscated absolutely, that is to say,
without allowing any option to redeem
the goods on payment of a fine. In
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ather cases the optian to redeem the
goods on payment of fine in lleu of
confiscation was allowed. Where the
goods were either confiscated absolu-
tely or the goods were not redeemed
on payment of fine, they were dispos-
ed of ordinarily by public auction.

Some of the cases are still under acd-
judication.

Shri Saraungadhar Das: May I know
what articles were mostly smuggled
out? .

Shri A. C. Guha: I can give a list of
the articles generally smuggled by
that route, I eannot say definitely
what were the articles seized in that
parﬁcular period:—Precious  stones,
jewellery, playing cards, fountain
pens, clocks, watches cigarettes, liquor
e{c. are on the import side and on the
export side, livestock, pulses, food-
grains, edible oils, oilcake etc.

Dr. Ram Subbag Singh: In reply to
part (c) of the question, the hon.
Minister said that the cases are still
under adjudication. May I know the
procedure in such cases for the dis-
posal of the goods seized, and how
gaon they are disposed of?

‘Shri A, C. Guha: | have stated that
some of the cases are still under ad-
Jjudicetion and I have also stated that
generally they are disposed of by pub-.
dic auction.

Shri Veeraswamy: May I know the
amount realised from the auction of
these commodities?

Shri A. C. Guha: 1 am not sure; I
think the figure Rs. 14,14,000 would
be the price realised. Anyhow, I would
ke to bave mnatice. Otherwise we
could not give the definite price of the
articles seized.
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Sir, I should add that I am not
happy with the word ‘baramag’. I
mean to say that these things were
seized.

Dr. Ram Subhag Singh: May I know
the name and nationality of the per-
son who was carrying on these things
and whether he is under arrest or he
has been let off?

Shri A. C. Gubha: The name of this
person is Ferrari and he is an Italian.
I think I should add that his parents
must have given him the correct name
because true to his name he is now a
pharar from the country,

Dr. Ram Subhag Singh: May I know
on what business that gentleman had
come to India and under what name?

Shri A. C. Guha: He came under
this name on the 5th December and
he tried to go with all these things on
the 12th December. His passport was
impounded but still he somehow sur-
reptitiously got into an Italian steamer
and escaped. Now, I think, we may
try to have him repatriated on some
negotiations with the Italtan Govern-
ment. I cannot give any assurance.

Pr. Ram Subhag Siegh: Is it true
that the police or persons who are in
charge of patrolling those areas, the

part areas etc., usually conmnive and

atlow. such persons to escape and
whether the Minister or the Govern-
ment as a whole is in a position to
state categorically whether they are
\aking any adequate sction to prevent
such things?





